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(d) and (c) The design, form tut. of the 
fifty rupees notes have been finalised and 
the> are expected to Im: issued to the public 
shmtly.

Purcluuc of raw jute l>> J.C.I.

7637. SHRI NAWAL MSHORE *SHAR 
MA: Will the Minister of COMMERCE Ik- 
pleased to stale:

(a) whether the Jute Coiporatton of 
India could purchase im  than 10% ol the 
total raw jute crop during Jul)-March, lav 
whteh would meet less than om* month’s 
requirements of the mills;

(l>) the mam icasom tlteiefor ami win­
dier i( is due to a pooret than expetted 
nop or due to inadequate uedit fadliiit* 
In the Reserve Bank;

(i; the ceding hsed In the Risen e B.tnk 
in this cane: and

(d) the reaction ol Gov eminent tlieielo 
.md steps taken to impiove the situation-

1 HE DEPUTY \11N1S I ER IN 1 HI. 
MINISTRY Of COMMERCE fSHRl 
VISHWANA I'H PR^TAP SINGH) 
and (h): Yes, Sti.

(c) and (d): The a  edit hum when slu 
.mivals were at the mavunuin vs as fa\ed 
at Rs, 17 tunes but UK1 limit was lain
i.used to Rs. 20.50 cioies <>n the leqnest 
of Government.

Compensatory assistance foi pitunotion of 
exports

765H. SHRI R. S. PANDEY Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether Government piopose io #i\e 
compensatory assistance for promotion of 
exports; and

(b) if so, the particulars thereof.-

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
and (b): Apart from the Scheme of coin 
penttMory support announced on 1G-8-196G 
<hkJ modified from time to time. Govern­
ment are not contemplating aoy new 
scheme for compensatory assistance for pro­
motion of «|Xf»or.t$.

Import of tanning material

70:>‘). SHRI R. s. PANDEY: Will the
MiniMcr of COMMERCE be pleased <c> 
stale:

(a; uhethei Government have given 
hlauket pet mission foi the import of tan­
ning material; and

(b) if w>, the icasons thcicfoi and condi 
lions attached with the pei mission, if am-

i HE D E P L n  M1M&ILK IN I HE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRAIA}1 SINGH): (a) 
and (b): Impoit of live following items re­
quited in tanning industrv is allowed midei 
the Open General Licence upto ‘’■l-D-76: -■

(i) Wattle extra* ts;

( i d  W a t t l e  b a i k ;

(in) Baik foi tanning excluding wattle 
bark.

f'he impoit of these items is Ik -ing allowed 
undei Open General I iconic since June 
lOM Even puoi to 1<)6<>, the impoit ot 
tlie.se items was being allowed on a liberal 
basis.

J he inipoii under the Open Geneial l i ­
cence is subject to the following condi­
tions:—

(i) J he goods have not been produced 
oi manufactured in the Union of 
South Afrira, South West Africa. 
Rhodesia, Pakistan or Tibet region 
of China; and

(ii) lhc  goods ate shipped on through 
consignment, to India on oi befote 
31-3-76 without any grace period 
w hatsoevcr.

Indexing of new savings

7660. SHRI SHARAD YADAV: Will the
Ministei of FINANCE be pleased to state-

(a) whether Government’s attention has 
)x*en drawn io the proposal of the Chief 
Economic Adviser that Government should 
30 in, for a system of indexing new savings 
after the Brazilian mannerl

(b) if so, the details of the schemc;




